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PER:  CORAM  

 None appeared for appellant. On perusal of the records, it is 

seen that the appellant, despite notice, has been unrepresented for the last 

several occasions. 

2. We have heard Learned Authorised Representative. 

3. It would appear that the appellant is not interested in pursuing this 

appeal. Appeal is, consequently, dismissed in default for non-prosecution. 

(Order dictated and pronounced in the court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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